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) ' Rules and Orders (Other thay ihose pth'mﬁed .in i’aﬂ I, I-A and I-L) made

% by the Government of Gujarat under. the Gujarat Acgs.

URBAN DEVELOPMENT AND URBAN HOUSING DEPARTMENT

Notification

Sachivnlaya, G.aﬁdhinagar, 1o™ August, 2014,
THE GUIARAT Fi RE PREWe‘.N'I‘I(_‘.lN_.&_ND LIFE SAFETY MEASURFES ACT, 2013

No.GH/V/156 of 2{}I!JIPRG-IUEHH—JSZ{P:!H}—L: In exercise of the Powers conferred by sub-
section (3 of seeting | of the Gujaral Fire Pr::w:minu_ and Life Safety Measures Act, 2013 (Guj. 11 of 207 3,
{(hercinafte; referred to as “the said Act") the Government of Gujarat hereby appoints, the date of pub} ication

of this notificatio as the date on which the said Agt, shall come g torce, for the areas included within the -

_iurisdictiﬂn\fimits of the urban development authority grag development :mlhoritv_and the Nagu, palika as
specified in the schedyle appended herei,

SCHEDULE

=

oL

Ahmedabad ! Irban Development Authority
Gandhinaga, Urban Develepment Authority
Rajkot Urban Development Authority

Surat Urbap Development Ay thority

1

_ 2

., 3
4

¥ 5. -Vadodara Urpan Development Authority
6
7
8.

F

Bharucb-f\nkleswar Urban Development. Authority
SurendranagaﬁWadhavan Urban Development Authority.
. Morbi-Wankaye, Urbar Deveiopment Auihority
9. - AnandJ.-'idhyan{igar—Kammsad Urban Developsmcmt Aauthority
10 Himﬂl—atriagar Urban Deveiopment Authority .
1. Gift Urban Development Authority
12, Junagadh Urban Development Authority
: 13. Khamhha!iyf: Urban Development Authority

14. Jamnagar Areq Development Authority
15. Bhavnagar Area Development Authority
16. Vadinar Areq Development Authority 2

17. Bhuyj Arﬂa—Dmfelupmcm Authority

I et s e
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18. Bhachan Area Development Authority

19. Rapar Area Development Authority

20.  Anjar Area Development Authority

21. Alang Area Development Authority .

22. Ambajt Area Development Authority

23. All Nagarpalika declared under Gujarat Nagarpalika Act, 1963, except those included within the
jurisdiction limit of the development authorities stated in st. no. ! to 22 above.

By order and in the naine of the Governor of Gujarat,

NEELA MUNSHI,
Officer o Special Duty and Ex-Officio Deputy Secretary
' to Government.

URBAN DEVELOPMENT AND URBAN HOUSING DEPARTMENT
Notification
Sachivalaya, Gandhinagar, 19"™ August, 2014. -
GUJARAT FIRE PREVENTION AND LIFE SAFETY MEASURES ACT, 2013

No.GH/V/157 of 2014/PRCH-102013-382-L (Part-2):- Whereas, the draft rules, namely the Gujarat Fire
Prevention and Life Safety Measures Rules, 2014 were published by the Government of Gujarat in the
Urban De_v'elopmcrit & Urban Housing Department vide No.GH-V-11 of 2014-PRCH-1020{3-382-L(Part-2),
dated 20.01.2014 in the Gujarat Govémment extra ordinary Gazette Part IV-B dated.20.01.2014, inviting
o‘Ejectlon and ‘suggestions Trom all persons likely to be affected thereby, before the expiry of the penod of

sixty days from the date on which copies of the Gazette containing the said notification were made available -

AND WHEREAS, the copies of the said Gazette were made available to the dated.20.01.2014

o the pubh; %

AND WHEREAS, the objection and suggestions reccived within the said penod from the public in respect of
the said draft rules have been duly considered by the Government of Gujarat;” .

NOW THEREFORE, in exercise of the powers conferred by section 37 of the Gujarat Fire Prevention and
Life Safety Measures Act, 2013 (Guj. 11 of 2013), the Government of Gujarat hereby makes the following

c{“f%

rules, namely:- =
CHAPTER I o
PRELIMINARY e
1. Short Title, Extent and Commencement.- (1) These rules may be called the Gujarat Fire Prevent-ion
and Life Safety Measures Rules, 2014. ]
(2) It extends to the whole of the State of Gujarat. ’
(3). It shall come into force on the date of their publication in the Official Gazeite.
2. Definitions. - (1) In these rules, unless the context otherwise requires:-
(a) “Aet” means the Giyjarat Fire Prevention and Life Safety Measures Act, 2013. {Guj. Act No. -
11 of 2013); _ :
(b) “Fire Prevention Wing” means the Fire Prevention Wing created under rule 38;
(c) “Fire Safety Certiﬁcate”' meeans the Fire Safety Certificate issued under sub-rule (1} of mle 23; 5
(d) ‘Form’ means ‘Form’ in appended to these rules; :
(e) “Gujarat State Institute for Fire Safety Training"’ means Gujarat State Institute for Fire
Safety Training. (GSIFST) established under sub-section {1} of section 17 of the Act;
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() “Schedule’ means a *Schedule’ appended to these rules;

(2} The words and expressions not defined in these rules but de_:ﬁ!m:i in the Act, or GDCR o Nanf:rJ:ul
Building Code of Indis or relevant Indian Standards or Specifications published by Burcay of Indian
Standards shall have the meanings as assigned to them ip the Act or Building Bye-laws or Mational
Building Code of India, 2005 or relevant Indian Standards or Specifications published by the Burean of
Indian Standards for construction and fire safety of buildings or premises and pandals.

_ CHAPTER It
ORGANISATION, ESTABLISHMENT AND ADMINISTRATION

3 Qualifications of the Nominated Officer~ (1) For appointment of the nominated officer under
clause (u) of sub-section (1) of section 2 of the Act, a person shall possess the Qualifications as specified in
First Schedule. :

. Equipments and Appliances for Fire Serviee._ (1) The Director shall determine the requirement of
£ . cquipments and appliances for rescue, fire fighting, Personal protection jn such numbers and with such

specifications taking into consideration the apprehention of fire risk in the area for effective measures of

safety and efficient TESponse in times of emergency. '

meet with the requirement of fire fighting and fire safety measures and make 2] NECessary amangements for
their upkeep and mainienance to crmyre their availability 1o provide fire prevention and fire safety service as

(3) The life of eqeipments and appliances shall be a5 per the recommendations of the Standing Fire
Advisory Council of the Ministry of Home Affairs, Government of India or of any other authority ag may he

B, Construction or hiring ofplace_s'f_or,ﬁ_'ire_ Stations.- (1} The Director shall identify the™area where
" the éstablishment of a fwe station is tactically advantageous to. provide fire Prevention and life safety
measvre. . e

and conditions as ma
authority.

fi. Qualifications Sor appointmeny of Fire Officer of different ranksand other terp and conditipns af
Yervice.- (1) The qualifications for appointment and other conditions of services of Fire Officer of different
. ranks shall be, specified by the as the State Government, by any general or special order in that behalf,

z Restrictiony respecting rizhy 10 Sorm association, ete.— No member of the Fipe Service shall

participa_tn in, or address, any meeting or take part in any demonstratiog orgamised by any person or persons
for any political purposes or for such other PUrposes as may be prescribed. _

8. Badges of Ranks in Fire Service.- Personnels serving at different ranks in any fire service shall haye
» _ the badges of various ranks as specified in the Second Schedule
CHAPTER I
LICENSED AGENCY _
Pisiia Eligibility Jor Licensed Agency.- No person shall be-eligible to apply for grant of licence toact aza

Licensed Agency unjess he,—-




"
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{a) possesses atleast any of the following qualifications, namely -—

(1) a degree or Advanced Diploma or Diploma in Fire Engineering conferred or awarded by the
Natiomal Fire Service College, Ministry of Home Affairs, Government of India; or

(i) Fellow of Fire Engineefing of the Institution of Fire Engineering (U.K.) or M.I. Fire (U.K.).
or AIVLLE. Fire India, Graduateship Examination of the Institution of Fire Engineering
(U.K.) or the Institution of Fire Engineering (India); and -

(b) a degree or diploma in Mechanical or Electrical or Electronics or Chemical or Civii, Engineering
obtatned from a University established or incorporated by an Act of the Parliament or a State Act in India or
an cducational instistihtion ; or declared as deemed to be University under section 3 of the University Grants
Commission Act, 1956 (3 of 1956); and

(c)  holds a solvency certificate for an amount as may be specified by the Director, with prior approval of.
the State Government; and. -

(d) has the experience of 3 years immediately preceding the year of making the application, executed the »
work in field relating to fire prevention and fire- protection system or holds a certificate of fire protection
specialist awarded by the Gujarat State Institute for Fire Safety Training, (GSIFST) established by the
Government; and

() has not been black-listed Hy any Government Department or authority established by a law of the @
State Legislature; or any board or corporation or organisation owned or controlled by-the State Government
or any other State Government.

?

I0. Application for to act as Licensed Agency:-- (1) Any person who intends to act as a Licensed
Agency as specified under sub-section (2) of section 28 shall make an application in "Form A1" for
obtaining licence. Such application may be made in person or be sent by registered post acknowledgement or,
thrawgh courier agency or onlige. -

. (2)T The application mad&tader sub-rule (1) shall be accompanied by fees and fulfill other réquiréments RS
as specified i the Table below: .

~

TABLE
“C_[ass of lot;aT Minimuem _Pr;uribed Cost of annual v;orks minimum excaxted m Registrat-ion-
authority _solvency limit for the last three years (Rs in lakhs) fees (Rs in
-certificate for | exccution of | g fighting | Dectation of | Passive lakhs)
(Rs in lakhs) | the wc!rks #5 | installations such fire protection
per estimated as hydrants separation | such as
2 cost (Rs in sprinklers systems
lakhs) - pumping etc.

(1) T (3) “ 1 (5) (6) R TR R

Municipal .
Corporation/
Special - :
Investment- 250 Unlimited 1500 §00 600 ! 50000 .
Regions/ B :
Industrial
- Estates - R
A - 15.0 Unlimtted .5 300 200 200 2500(_) _
B | 100 1000 ~ 300 100 100 15000
L ¢ 50 600 200 50 50 5000
D
For rémaining
Panchayat ; e e,
areas .

TR PR L ez o .
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(3) The Applicant shall attach the following documents, namely:- ‘
(D solvency certificate for ap appropriate amount as specified in column (2) of Table shewn
above;

{i1) attested copy of parinership deed and power of attorney or articles of association and
memorandum of association of affidavit on stamp paper in case the indrvidual is the sole
proprietor of the firm;

(iti)} certificates regarding satisfactory completion of works carried out in Jast threc years_issyed
by the concemed department;
(iv) orders of works in hand in current year (upto the prescribed amount for that class);

) certificate from the Chartered Accountant or registered Income Tax Practitioner in the
' prescribed form in case of private works; _ -

(vi) if the application for registration is made for the first time for a specific class, the applicant is

(vii)  certificate regarding appointment of at least one officer Possessing any of the qualifications
specified in clanse {b) of sub- rule (1);

(vii)): " attested Ppassport size photographs of partners or directors or individual proprietor and also of
: the officer or officers referred to in the application;

(ix) affidavit on Appropriate stamp paper, stating that his/ her firm is not black listed by any of
: the depariinents of the State Government, Jocal authority or any board Or corporation or
organisation owned or controlled by the State Government or any other State Government;

(%) list of technical staff with their qualifications: and .
(xi) such other information and/or documents as may be requirg:_d by the Director.

1. Licence to act as Licensed Agency.—The application made under ruje 10 shail be scrutinised by the
Director in accordance with the rles and on being satisfied that the applicant fulfills a)] the criteria for grant
of licence to work as licensed agency, he shall grant the Licence in “Form-A2" lo act as Licensed Agency
subject to the following terms and conditions, mmely

(1) The licence shall be—

{a) non-transferable, ;

(b)  valid for two year from the date of 1SSUe, unless suspended or cancelled earlier,

{c)  rencwable for fiuther period of two years, if 5o desired, before expiry of the licence,
(2) (fhanges, if any, in respect of

(@} partners, directorg or members;,

(b)  address of the office of the Licensed Agency.

shall be forthwith reported to the Authority 1ssuing the licence.

(3) The Licensed Agency shall always keep the woa.-k',? executed, or being executed by it, open
for inspection by the Director, Chief Fire Officer or any five -officer authorised by the
Director or the Chief Fire Officer. . : '

12.  Renewat of Licence—An application for renewal of a licence granted under rule 11 shall be

required to be made in "Form-A1" which shall be accompanied by a fee as specified ynder sub-rule (2) of
rule 10 and also documents as mentioned in sub-rule (3) of ruje 10,

13. Notice to showcause as why licence be not suspended or cancelled. Where any person to
whom the Licence has been granted contravenes any of the provisions of the Act or of the rules or fails to

comply with the conditions of the licence or becomes unfit by reason of incompetency, misconduct or any

other grave reasons, a notice in*Form-A3" shall be given to such Person to showcause as to why the lisence
granted to him to act as Licensed Agency should not be suspended or cancelled. ’ '
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CHAPTER IV
PROVISIONS RELATING TO FIRE PREVENTION AND LIFE SAFETY MEASURES

4. Certificates to be issued by a licensed agency..- (1) A centificaie regarding the compliance of the fire
prevention and life safety measures in a building or a part thercof as required by or under the provisions of
the Act, shall be issued by a Licensed Agency in " Form-B1".

2) The Licensed Agency shall issue a certificate in the months of January and July in each y;ar
regarding the maintenance of fire preveution and life safety measures in a building or premises being in good
repair and efficient condition as specified in sub-section (2) of section 29 of the Act, i “Form-B2”.

15.  Notice for the removal of objects or goods likely to cause the risk of fire.- For the pﬁrpose of
removal of objects or goods likely to cause the risk of fire, a notice sn "Form-B3” shall be issued to the
owner or occupier of building or premises, by the officer authorized in this behalf, directing him to remove,

the objects or.goods likely to cause the risk of fire, to a place of safety within a period of as specified in the -

notice.

(2) . On failure to comply with the directions given under sub-rule (1), a further notice in “Form B4” shall
be given under sub-section (2) of section 22 to submit his reply as to why the objects or goods should not be
siézed, detained or removed. ;

i6. Memorandum of seizure, etc. and panchanama.—Where any objects or goods involving risk of fire
are required to be seized, detained or removed under sub-section (2) of section 22, the memorandum of
seizure, etc. shall be prepared in the "Form B5" and the panchanama shall be made in "Form B6™. .

17 Nalice for entry and inspection. —(1) The notice to be given for entering and inspection required to
be given under sub-section (1) of section 24 of the Act for ascértaining the adequacy or contravention of fire
prevention and life safety measures in any place or building or part thereof, shall be in "Eprm B7"

(2)  The notice under sub-section (1) of section 24 of the Act (o a woman, who actording to the custom *

does not appear in public, 3hall be given in "Form B8".

18. Report.of Inspection.- The report of the norinated officer relating to inspection carried out by him
under sub-section () of section 24 of the Act shall be given in “Form B9". 515

19. Notice to the owner or accupier of a building or part thereof to undertake certain measures.— (1)
On completion of the inspection of a plice or building or a part thereof, any deviation from, or contravention
of, the requirements with regard to the fire prevention and life safety measures or any inadequacy or non-
compliance of such measures provided or to be provided therein with reference to the height of the building
or the nature of the activities carried on in such place or building or part thereof, are noticed, the owner or
occupier of such place or building or part thereof shall be given a notice in "Form-B10", by the officer
authorized in this behalf, under section 24 of the Act, directing him to undértake the requisite measures
within seven days.

(2) The time to be sbeciﬁed in the notice given to the owner or the occupier under sub-rule (1) shall be
specified having regard to the nature of the measures to be taken but no such time shall exceed 120 days in
any case. -

20.  Procedure for sealing of a place or building or a part thereof- The procedure to be foi,]b'w-eld by the
Director or the Regional Fire Officer or the Chief Fire Officef in regard to sealing of any place or building or
part thereof, as required under sub-section (3) of section 26 of the Act shall be as follows, namely:-

(a) he shall require the persons, in possession or occupation of the place or building or part thereof to be
sealed, to remove themselves from there forthwith, o -

{b) in case of non compliance of the said order, he shall direct any police officer having jurisdiction in -—

the area to remove such persons from such place or building or part thereof;

{c) after the removal of persons in posseséion or in occupation from such place or building or part
thereof, he shall cause such place or building or part thereof to be sealed by such police officer
forthwith in the manner which he deems fit; * 7

{d) the seal used to seal as aforesaid shall remain in the custody of the Director or, the Regional Fire
Officer or the Chief Fire Officer, as the case may be; i =

S S B S
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if the place or building or part thereof required to be sealed on receipt of the report of the
nominated officer, is found to be locked or inac:rres:;ib!e? he may break to open with the
assistance of the police officer and enter the premises and afier taking alli necessary steps
required io be taken under the Act, or under these riles, relock and cause it to be sealed as

(i)

aforesaid:’ .

{1i) where a place or building or a part thereof is sealed under sub- clavse (i), an inventory of the
matertal found in such place or building or part thereof shall be Prepared in the presence of
two mdependent witnesses and a copy thereof shall be delivered to the OWner or occupier, if
present at the site. The “Form B5" for inventory and "Form B6" for Panchanamga,
respectively, shall be used for Preparation of the reports: . _

(1)) he shall make Feport in writing to the Police Inspector of the concemed Police Statiog if the
seal so fixed op any place of building or part thereof is fﬂum.:! to be broken or tampered.

authority in “Form ‘Bl2°, : {
(3) In case of failure to appoint a fire safety nfﬁccr.as-spc:iﬁe-d in sub-ryle (1), the Regional Fire Officer
or the Chief Fire Officer shall, after Eiving an Opportunity of bej heard, if it s considered to do S0,

safety officer, under the seal and signature of the Regional Fire Officer or the Chief Fire Officer or any other

ng
- COmmunicate to the releyant authority or to the labouyr Commissioner to take Appropriate action for the
’ di::cum:mlam:c of the use or closure of the building or Premises or the facmry, as the tase'may be,

4 T he classification of buildings- or premises and the qualifications of the Fire Safety Officer shall be
as specified in the Third Schedule; - T

22, Miviirngm Sandards for fire Prevention tnd fire safety for buil IS OF premives - (n Tbé
minimum standards for fie prevention ang fire safety for bujld; I

(a) aceess to building,

(b) number, width, type and arrangemen of exits,

(c) protection of éxits by means of fire check door (s) and or Pressurization,
{d) Compartmentation,

(e) smoke management system,

() fire extinguishers,

(g) first-aid hose reels,

{h) ‘automatic fire detection ang alarming system,

(D publicaddress system,

(i) automatic sprinkler system,

(k) internal hydrants and yard hydrants,

)] pumping arrangements, i
(m) captive water storage for fire fighting,

{n) exit signage, B
(o) Provision of Lifts,

()~ standby power supply,
(2) refuge area, '
(r) fire contro) room, :
(s)  special fire protection systems fiy protection of special risks:
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e Provided that classes of o_ccup_ancies or_bu_ idings or premises _for which fire prevention and
e Safely measures arc not provided in the building-bye-laws or National Building Code of India
the Director may require the owner or occupier of such occupancies or buildings or premises tc’>
provide fire prevention and fire safety measurcs in accordance with the international standards as
may be provided by the Fire Prevention Wing:

Provided further that where the Government is of the opinion that it is necessary or-expedient
to do s0; it may, by order; for reasons to be recorded-m writing; refax of modify or annul any
requirement conceraing fire prevention and fire safety measures under these rules with respect to any
class of occupancy im any building or premises in special areas of in respect of any building or
premises in any area that was constructed or which was under construction prior to the date of
commencement of these rules.

(2) Where the Regional Fire Officer-or the Chief Fire Officer is of the opinion that it is necessary or
expedient to do so, it may, for reasons to be recorded in writing, require.the owner or occupier of the
buildings or premises to provide additional fire prevention and fire safety measures.

23. Issuance of Fire Safety Certificate. - (1) The Regional Fire Officer or the Chief Fire Officer or any
other officer (s) authorised by him in this behalf by a general or special order shall issue a Fire Safety
Certificate in “Form B13” {o the owner or occupier of the building or premises with such conditions as may
be specified in the Fire Safety Certificate for compliance of fire prevention and fire safety measures as
specified under these rules,

) The application for grant of Fire Safety Certificate shall be made to the Regional Fire Officer or the
Chief Fire Officer in “Fom B14” and shall be accompanied with a certificate from the architect and owner
or occupier to the effect that alt the fire prevention and fire safety measures as required under rule 22 have
been incorporated in the building or premises.

(3) On receipt of the application made under sub-rule {2}, the building or premises shall be nspected by

the Fire Officers to ascertain the availability and operability of the fire preventien and fire safety measures
who shall send his report with recommendation to the Regional Fire Officer or the Chief Fire Officer for

grant or refusal of fire safety certificate. _
(4 On receipt of the recommendations under sub-rule (3), the Regional Fire Officer or the Chief Fire
Officer shall grant the fire safety certificate in the relévant prescribed form or reject the same for reasons io
be recorded in writing and communicate to the owner or occupier, as the case may be.
{5) In case of rejection of application for grant of fire safety certificate under sub-rule (4), a fresh
application shall be made by the owner or occupier under sub-rule (2) duly complying with the requirements
as communpicated under sub-rule (4). Hia.
(6) The buildings or premises that have already been issued ‘No Objection Certificate’ for the
occupancy of the building or premises shall deemed to have been issued “Fire Safety Certificate” under rule
23 subject to verification of compliance of fire prevention and fire safety measures on which the “No
Objection Certificate’ was issoed on the last occasion.
24, Duration of Fire Safely Certificate.- The fire safety certificate issued under rule 23 unless sooner
cancelled shall be valid for a period of 5 years for residential buildings (other than hotels) and 3 years for
non-residential buildings incloding hotels from the date of issue: "A.

Provided that the Regional Fire Officer or the Chief Fire Officer may reduce the period after
recording the reasons therefore. -

25. Renewal of Fire Safety Certzﬁcdte.— {1 Application. for renewal of Fiwe Safety Certificate granted

under rule 23 shall be made to the Regional Fire Officer or the Chief Fire Officer, in Form “B14° along with -

a copy of the Fire Safety Certificate prior to one month before of the expiry date of the Fue Safety
Certificate. ' :

2) On receipt of an application made under sub-rule (1), the Regional Fire Officer or the Chief Fire
Officer or any other officer authorised by him shall inspect the building or premises to verify the compliance
of rules and forward the repost of the compliance or otherwise; to the Director.

3) On receipt of report under sub-rule (2), the Regional Fire Officer or the Chief Fire Officer or any
other officer authorised by him in this behalf by a special or general order, renew the Fire Safety Certificate
for a period specified under rle 24 or reject the application duly recording the reasons therefore.
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26. Liability to maintain fire safety measures.- (1) The occupier of the buill;lil:lg or Pre:mise.t:_, as the case
may be, shall maintain the fire prevention and fire safety measures provided in the building or premises at aj
times in best repairs for use by the occupants or members of Fire Service or both in the event of an out break
of fire.

@ The occupier of the building or premises or the Fire Safety Officer appointed under section |2 of the
Act, as the case may be, shall declare every year in Form ‘BI5’ that fire prevention and fire safety ineasures
provided in the building or premises.

(3) It shall be Iawful for the the Regional Fire Officer or the Chief Fire Officer, to enter and inspect the
building or premises, as the case may be, with a view to verifying the correctness of the declaration made
under sub-rule (2) and to point out the shortcomings, if any, with directions 1o remove therm within a3
specified time. If the directions of the inspecting officer are not complied within the time limit so given, the

- mspecting officer with the previous approval of the the Regional Fire Officer or the Chief Fire Officer shall

declare the building or premises unfit from fire safety point of view and direct the local body/ authority or
any other authority concerned to disconnect the electricity and water supply to the building or the premises,
a5 the case may be, and the local body/ authority or the other authority shall comply with the directions of the
inspecting officer. " :
{(4) . The owner or the occupier-of the building or premises or the Fire Safety Officer, who falsely makes
declaration, in contravention of the provision made under sub-rule (2), shall be deemed to be in default and
shall be hiable to penalty.

B ©  CHAPTER YV _
PROVISIONS FOR TEMPORARY STRUCTURES
27 Minirnrm standgriy for fire Prevention temporary Structure, etc.- ( 1} The minimum standards for

fire prevention and fire safety for temporary structure such as mandap, shamiyana or tents or pandal for the
purposes of sub-section (2) of section 77 shall bé required in accordance with 1S:8758:1993 published by
Bureau of Indian Standards, New Delhi and National Buiiding Code of India, relating to the fal!ow{rtg
matters, maimeby:- 0

Aa) - access temporary structures cic;
) ::-p-eﬁ space around the temporary structures etc; i
(c) distanice from medium and high voltage electrical wires and hazardous insmﬁ;‘tiom,
(d) - -means of exits,
. (e) material of construction,

{f) first-aid fire fighting arrangements,

{(g) water storage for fire fighting,

(h) electrical wiring, i

1 availability of trained fire fightmg staff.

(2) The premofer, organizer or the: owner or occupier shall require provide and maintain the measures
specified in sub-ruje {I). 3

28.  Form.of declaration.- The erector of temporary structures such ag mandap, me:yﬂna or tents or
pandal shall, for the purposes of due compliance of sub-section (2) of section 27 of the Act, make a :
declaration in Form 'C1 ", to the effect that adequate fire safety measures have been taken as provided in rule -
23 - ‘ . . ’

29 Removar of encroachmente o Shjeciy or gaa'd_f likely 1o cause a risk of fire or any obstruction (p
Jire fighting. (1) The Sub-Divisional Magistrate having Jurisdiction may, afler BiVIng a reasonable
Opportunity of being heard as provided by sub-section {7) of section 27 of the Act may order to seize, detain
Or remove encroachments or objects or- goods likely to cause a risk of fire or obstruction to fire fighting,

(2) The order under sub-rule (1) shall be made in Form “C2° and the panchnama shall be made m Form “C3’.

3) The notice to the persop in possession of the inventory of the objects or goods as required undér sub-
section (8) of section 27 of the Act shall be given in Form ‘C4,
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30. Notice to pay_the .charge.'s‘forthe services rendered by the State Fire Services.- {1) Where the State
Government has provided the services for Fire Prevention and Life Safety Measures, the Director may issue
notice in Form C5 requiring the owner or the occupier of the building or premises. to pay the amount for the

expenses incurred for rendering the aforesaid services.

3L Measures to be taken for fire prevention and life safety in temperory struciures.- The measures
required to be taken by the promoter, the organizer or the owner or the occupier of permises declared under
sub-section (1) of section 27 of the Act, shall be such as specified in sub-rule(1) of rule 27.

{2) - The show cause notice to be issued by the Sub-Divisional Magistrate under sub-section (6) of section
27 of the Act shall be as specified in Form C6.

{3) The Regional Fire Officer or the Chief Fire officer may grant permission, in form C8, subject to such
conditions, as specified therin, for the use of lemperory structures a shamiyang or fent or mandap, on
recerving the declaration by the promoter or the orgamzer or the owner or the occupier of permises in form
C7, the measures taken by him as specified in sub-rule(1} of rule 27.. i

%) The Director or the Regional Fire Officer or the Chicf Fire officer or the Nominated officer may,
under sub-section {(4) of section 27 of the Act, inspect the premises ensuring the correciness of the
declaration made in form C7 or otherwise, and in case of inadequacy, give necessary directions to comply,
within the specified tifne, to the pronioter or thé.organizer or the owner of the occupier. =

(5) In case of failure to comply any directions given under sub-rule (4) by the said officer may seal or
dismantle the temporary structures a shamiyana or tent or mandapand recover the cost imeurred thereof fiom
the promoter or the organizer or the owner or the occupier. 1

(6) The Regional Fire Officer or the Chief Fire officer or any authorized officer, in this behalf, if finds
that there exists any encroachment or objects or goods, which may cause or likely to cause a risk of fire or
any obstruction to firefighting, he may direct to remove, within specified time, such encroachments or
- objects or goods. ~ =

) On failure to comply with the directions givén under sub-rule (6), by the the promoter or the
organizer or the owner or the occupier, the said officer shall take necessary action as per sub-section (6) of
~ section 27 of the Act. e =

- (8) On receipt of the report given by the Regional Fire Officer or the Chief Fire oﬂ'l'ic-ér or any authorized
officer, of the encroachment or objects or goods;-which may cause or likely to canse a risk of fire or any
obstruction fo firefighting, may make an order in form C2 to seize, detain or remove it, *

9 The person authorized under sub-rule (8), shall give a notice in form C4, to the Person in possession,
that the goods and objects seized, detained or removed shall be sold if they are not clammed within the time
specified in the notice.

(10)  Any person aggrieved by an order under sub-rule (7) or a notice issued under sub-rule (8) may prefer
. an appeal in form C9 which shall be accompanied by a copy of order or notice appealed against and by a fee

of Rs. 5,000/- (Rupees five thousand oaly) through a bank draft drawn in favour of the Director, Gujarat °

- State Fire Service payable at Gandhinagar.- .
€11}  The appellate authority shall consider all the circumstances of the case and after making necessary
inquiry as it deem fit pass such orders as it may deem just and proper and his order shall be final.
(12)  The authority which made the order or issued the notice on which the appeal was preferred shall give
effect to the order passed by the appellate authority.
: ' CHAPTER VI
TRAINING TO FIRE PERSONNEL
32 Training Charges.- The trainee shall pay at th'g time of admrssion training charges as specified in the
Forth Schedule by demand draft payable to the Principal, Gujarat State Institute for Fire Safety Training,
{GSIFST):
Provided that, the trainees on the roll of State Fire Service shall not be liable to pay training charges.
33.  Manner for remittance of traiming charges.- (1) The Principal, GSIFST shall remit or cause to remit
to the Director, State Fire Service at the end of each course the total sum of the traming charges received
under the heads of tuition fee, laboratory charges, fire ground operation charges; and accomiodation
charges. !

63



34. Training charges to be non-refundable.- If any trajnee decides to withdraW from the course before

35. Security Deposit.- (1) On admission of an trainee to a course, if he js allotted accommodation, hi;_
shall be required to deposit a sum of rupees one thousand only as security deposit by a bagk draft, to the -

Provided that, the Irainees og the roll'—of State Fire Service shal] not be liable for Payment of Security

{2) The security deﬁosit shall be refunded ;t the end of course after verifying that aff articles made
available to him are n good condition and no losses has caused 1o the exchequer during the traming by his
conduct. ke
CHAPTER VHI
AFPPEA],

J6. Appeal - (1) An appeal to the Appellate Authority under section 33 of the Act shall be breferred it
Form C9 and shall pe accompanied by a copy of order or notice appealed against and by a fec of Rs. 5,000/-
(Rupees five thousand only) through a bank drafi drawn in favour of the Appellate Authority,

(2} The appellate authority shall consider all the cifcumstances of the case and after making necessary:
inquiry as it deem fit pass such orders as it may deem just and proper and his order shai be final.

(3) The authority which made the order or issyed the notice on which the appeal was preferred shaj| give
effect to the order Passed by the appeHate authority. : : ' A

37 4 l'ampaumﬁng of effences.- The offences punishable undes the Act, specified in column (2) may be

compounded either before or after the institution of prosecution by the officer specified i columi (2), for the
amount specified in column (3) of the Table below:;- - : i 5

Table
— Officer '____';T?"Eu?g_g?rfﬁnﬁ_r%_u_@r the dct i__ _ Fine Rupees
) 4 =t P ——ey- & -
(—~ Sub-section (1) of Section . . 10000

______.Su_brm_t_ibﬂ.lj_r:-f_sﬂﬂ‘ﬂn_ﬁ’___ 1 10000 |

b ﬁtﬁﬂﬂ@iﬂ)-ofﬁwﬁﬂq - SN _looop
Regional Fire Officer or e = SOE _Sp_l}ﬂ(:@ﬁ&f Section 27 S _Llﬂ_ﬁﬂ__ _1
the Chief Fire Officer | L R T —
. Sub-section (4) of Section 27 — 1 10000 ]

i o Sub-section (1) of Section 29 S
e | S ——Subsection (3) of Section 29— ~ 10000 ]

CHAPTER 1X
GENERAL MEASURES FOR FIRE PREVENTION

38. Fire Prevention Wing.- There shall be constituted a “Fire Prevention Wing’ for the State Fire
Service, or for local authority under the Director or the Chief Fire Officer consisting of such other fire
officers and other personnels as the State Government may by notification in the Official Gazzette declare op
the Jocal authority may declare by an order, as the case may be. '

J39. Powers and Functions of Fire Prevention Wing: (1) The Fire Prevention Wing or officer
authorized by it, shall examine the building plans referred to Fire Service by local authority or any other
statutory authority for compliance by the owner or occupier under the regulations made under sub-section(2)
of-section 18 of the Aet. i )
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(2) The Fire Prevention Wing shall have the following powers and functions.in addrtion fo sub-rule(}),
namely:- AT

.

{a) study the trends in fire accidents in the region and assist in framing the poiiciés in the matters
connected therewith for the fire prevention and fire safety and similar other matters

: incidental thereto requirement and deployment of fire fighting equipment and appliances,
planning for new fire stations and prepare training requirements for Fire Service;

(b) study the provisions relating to fire prevention and fire safety as contained in other Acts
Statues, Rule:s and Regulations for the time being in force;

(c) in consultation with the Government counsel, defend the cases i various courts of {aw;

{d) organize mass awareness programs on fire prevention and fire safety aed prepare leaflets and
other advertisement material in electronic form for distribution to the public free of any
charges.

40. Fire Service resporise to an ,Emeroency The Fire Service résponse to an emergency arising dué to

an out break of fire or any other emergency requiring Fire Setvice intervention shall be carned out mn
accordance with the directions given by the Regional Fire Officer. -

41 Issuing of Fire Report.- (1) A fire report shall be made available on line or otherwise within 72
hours of the date of occurrence of fire to the Director for every firé accident and special service call
responded to by the any Fire Service. The owner or occupier whose property was affected by fire or
otherwise by whatever way may obtain the copy of report from the Director.

(2) In case owner or occupier requires any change in facts reported in the fire report he or she shall make

an application in Form D1 to the Director who may after satisfying himself allow the change requested for

and record the same on the fire report.

42, Adequate supply of water for fire fighting - (1) Nolw1thstandmg anything contrary to the provisions

many other Act or rules for time being in force, the Regional Fite Officer or the Chief Fire Officer, as the
case may be, mey require the authority having jurisdiction to provide hydrants at strategic locations on the

public inains omprivate-mains of not less-than 150 mm diameter on payment of charges as demanded by such- .

authority. -

(2) The residual pressure at the hydrant shatl not be tess than 1.5 bar (20 Ibs. per square inch).

(3} There shall be provided near each™hydrant provided under sub-rule (1) an identification plate
showing hydrant number and size of mains and each such hydrant shall be maintained by the authonty which
provided the hydrant. .
43 Directions of Fire Officer relating fo supply of electricity or water or removal of persous from, a
place or building or part thereof which is in imminent danger:— (1) The Director or the Regional Fire
Ofticer or the Chief Fire Officer, may make an order under section 26 of the Act, dirccting the responsible
authority - : ) :
{2) in Form D2 to supply or disconnect electricity or water, as the case may be, to a place or building or a
part thereof, which is dangerous to any person or property and
(b) in Form D3 to any Police Officer having jurisdiction in the area, to remove persons from any place or
building or part thereof which is dangerous to any person or property, and
the said authority or the potice officer, as the case may be, shall be abide by such directions and he shall
be responsible for the compliance of the orders passed.

44.  Duties and responsibilities of fire officers and staff .- Subject to the provisions of this Act and the
rules made there under, the Director with the approval of the State Government shall, by general or special
order, prescribe the duties to be performed and responsibilities of the personnels of Fire Services.

45.  Requisition of fire fighting equipment. - For the purpose of sub-section (1) of section 13 of the Act,
the Director or any Fire Officer may, by order in Form D4 direct to requisite any fire fighting eqmpment or
property of any authority or any institution or individual in the event of fire.

46. Report of demage caused to premises during fire fighting operations and assessment and payment
of compensation.- (1) The Director or the Regional Fire Officer or the Chief Fire Officer or any other fire
officer who is in-charge of fire fighting operations on the spot, shall make a-report in Form D5 to the
respective local authority as to the damage caused, if any, to the premises by fire officers or fire personnel
during fire fighting and rescae onerations ac referred to in sith-sactinn (1Y af cectinn 14 -
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{(2) On receipt of report. made under sub-ruje (1), the same shal) pe asse,sscd_ by an officer 0‘[" Athe
r.ne.:peclive Local Authority as may be nominated in that behalf and such nominated officer shall, after giving
An opportunity of being heard to the OWIEF OF occupier concerned, assess the. damage and subnit ﬁ_ns
recommendations in that behalf to the authority for its consideration.

(3} Having regard 1o the recommendation made by nominated officer under sub-ruje (<), and where r_h::
building or property to which such damage is caused js msured, the Insurance Company shall while -
determining and granting compensation to be paid to the owner or occupier take into account the damage
caused to the premises or any other property by the fire officers or fire personnel during the conduct of
firefighting and rescye operations.

47, Report of accident 1o Jire officer or Sire personmel during fire andg Payment of compensation,.. The
fire officer in-charge of fire, shall submit a report of any accident occurred during such fire fighting or resque
operations operations, in case of natural calamity or cthnsz:u,_tu the Director, the Regional Fire Officer or
the Chief Fire Officer and the compensation payable to any fire officer, or fire personne| in the case of such
accident, or tp their deperdents in the case of death or permanent disability, shall be such as may pe
determined by, the Director may with the approval of the State Government or the local authority, as the cage

A9 Rates for supply of water required on ihe occasion of tre fighting operations.. Where the officer
in-charge of the fire fighting operations draws water, from any source in the area, which he considers
necessary for such operations, the authority or owner Or DCcupier having contro) over such water source shall
be: paid for the water so utilised -— -

* (a) if water is drawn from an authority, then at the lowest rate of supply of water W_Eit':h 15

usuaily charged from the lisers of waier in such areq by such authoriry;

{b) if water s drawn from any owner or occupier, then at the rate which shali not exceed the
lowest rate referred to in clause {a), and where such rafe is no available, then at such rate ag
may be determined by negotiation, subject, however, to the condition that where any dispute
arises as to such rate, in the case of an autherity, the decision of Ehe-au[hority.compctent, and

in the case of apn Owner or oceupier, the detision of the Director, shall pe final.

30 Termy for Securing personnel or equipment or both Sfor fire Sfighting PUIposes.- The terms on
which the Director or the Chief Fire Officer or any other fire officer authorized by any authority may secure,
by agreement, fire fighting equipment or personne] from any person who employes and Mmaintains persopne]

(1 Assoon as may be, after the fipe fighting operation is over, the Director or the Regional Fire
Officer or the Chief Fire Officer or any other Fire Officer in charge of the fire fighting

© Operation, as the case may be, shall relieve the personnel or equipment so secured and restore
the same to the person, incIuding the local authority, firm and institution or imii'vidual, from

(2 There-shap be paid to the employer of such personne] or owner of such €quipment,

setout, namely:—

o I
(a) where the amount of compensation js determined under the a reement, it shall be
%5 sl gree
paid in accordance with such agreement;

(b) " where such compensation is not settled in the agreement or where no such agreement
. with regard to compensation can be reached, the matter shall be referred to the State
Government or the local authority, as the case may be, and the decision of the State

(c) if any injury is caused to any personne] or any damage is capsed o any equipment
and the employee or the owner of the equipmient, as the case may be, demandy any
compensation Separately in respect thereof, and no agreement can be reached, the .
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matier shall likewise be referred to the State Government or the local authority, as
the case may be, for determination and the decision of the State Government or the
local authority, as the case may be, shall be fina).

57

Rewards.- (1) The Director or the local
of certificate or cash rewards or with bothto th

of duties, to the extent as specified in the Table below:-

TABLE

Sr. Séctioning Authority |
Tl °p -~ >N ==
SO0 ST
1 | Director

: T;pc of commendation | —
Z E e — —_—
(%)

==

COmni?rrdation Roll

authority, as the case may be. may sanction rewards by way
¢ personnels of any Fire Service for meritoriovs performance

Cash Rewards

_Up EE: 5,-!..I'_l'.‘;ﬁf-.in t;:;.l.n_ru:;u_ for nc?i;.rmf_
outstanding merit.

2 | The. Regional Fire
Officer or the Chief
Fire Officer

Commendation
Certificate Class I

Up to Rs. ?,II'JGU.-" in each case “for Ihﬂ_m.: of
special merit.

3 |The Deputy Chief
Fire Officer

Commendation
Certificate Class [i

| specificinstances of exemplary performance or

Up toRs. 1,000/- in each case in ri:cc_:-gnition of

assistance 1o Fire Service on the occasion of

foe and/ or rescue:

Rl e |

Provided that the St_z_a@e_"G(')vernment or the local authiority may on the recommendation of the
sanctioning authority, i each case, grant rewards up to
recognition of speeific instances of exem

on the occasion of fire and or rescue -

{2)

in green ink by the authority granting such reward.

52.

Govemment, may issue such directions as
which may among otheTs, include the foilo

= (1)
(iiy
(iii)

training to members of fire service;

the occasion of any alarm of fire;

(iv)
v)

and the conditions subject to which th

and duties;

(vi)

with policy administration;

(vu)

efficiency; and

(viiz)

maintenance of Fire Service e

generally for the pufposes of renderin

neglect of their duties.

.53,

Power of Director to give directions.—(1) The Director
are necessary for the efficient adniinistrition of the fire service

wings, namely:-

institution, management and regulation of

Rs. 10,000/~ (Rupees ten thousand (S_nly) n

plary performance or assistance by the members of any Fire Service

The rewards to the members of Fire Service under sub-rule (1) shall be recorded in the Service Book

with the previous approval of the

discipline and good conduct of members of fire service;

speedy attendance of members of fire setvice with necessary appliances and equipment on

conditions of service of the members of Fire Service;

assigning duties to fire officers of all ranks and grades, and prescribing the manner in which
ey-shall exercise and perform their respective powers

any Fire Service fund for any purpose conmnected

quipment and appliances to keep them in due state of

g the Fire Service efficient and preventing abusé or

Power of Director to have assistance of police officers- The Director or the Regional Fire Officer

“or the Chief Fire Officer or any other fire officer while performing his duties in Fire Fighting operations or
any other duties of seizure, detention or removal of any goods involving risk of fire may require the
assistance of a police officer or members of the police force as an aid in performance of such duties and it

will be the duty of police officer of all

the execution of their duties undér this Act.

the ranks or such members to aid the Director or such fire officer in

»

a5
=

'
P e e e iaﬁﬁmmrvzgzr:&mmxﬂmﬂﬂmemifmm
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FIRST SCHEDULE

Qualifications for the appointment

* Municipality

@
| Mun icjp? C;rporurim

Municipalities, or Notified Ares |

or Industrial Townships/Estate.

[3_} ) Special | m_wstment Region and

Special Economic Zopes (SEZs),

e e  Qualifications

{See rule 3)

of Nominated Of licer

Ny e
| The State Government Shal]
prescribe the qualifications,

time tg time, by an_uratr_
The State Government shall time to fime. 5y an order |
prescribe the qualifications. ? '

——————_.———-_‘_‘—_——_——-—.—
The State Government shall time to time, by an order
prescribe the qualifications.

Private Townships :
e e el R
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atches and Hemet Markidfgs.- The Badges of Ranks, Peak

posts in Fire Service shall be as per the table

245-16 GUJARAT GOVERNMENT GAZETTE B, 19-08-20'14
SECOND SCHEDULF.
Badges of Ranks in Fire Service
el {See rule 8)
i Badges of Ranks, Peak Cap, Collar P
Cap, Collar Patches and Hemet Markings for various
below:-
St. | Name of the Badges Collar Patches Peak Cap S
No. | post of rank .

I Director

Cross sword and
baton with one
small impeller %~
diameter + Shoulder
titles “GSFS”.

2 | Chief Fire
Officer

Ashok emblem with
three smali

impellers 347
diameter + Shoulder
titles “GSFS”.

2] .Deput)_r-a;ief

Ashokiemblen: with

rows of oak
leaves as per
drawing.

Blue Black collar
paiches with two

Two rows of silver
oak leaves on peak
embroidered badge
and black band
placed around the

head level.

White with one
38 mm biack
band.

One silver line
cm long

line on blue
blazer cloth.

One silver line 4

7

One row of silver
oak leaves on peak,
embroidered badge
and black band
placed around the
head level.

White with two
19 mm black
bands with 12.5
mm separation.

One row of silver

White with_three“

Fire Officer | one small impeller | cm long oak leaves on peak, | 12.5 mm black
¥e* diameter + line on blue  _ | embroidered badge | bands with 12.5
Shoulder titles blazer cloth. __ | and black band mm separation. |
“GSFS™. placed around the | |
: | head level.
4 | Divisional Ashok emblem + Not applicable. Plain peak with- White with two
Officer (Fire) | Shoulder titles - embroidered badge. | 12.5 mm black
“GSFS™.- : = bands with 12.5
mm separation.
5 | Assistant Three small Not applicable Plain peak with White with one
Divisional mmpetlers %4” | embroidered badge. | 12.5 mm black
SR~ diameter + Shoulder band.
titles “GSFS”. | L
6 | Station Two small impellers | Not applicable Plain peak with Yelow with one
Officer ¥ diameter + metal badge. 12.5 mm black
Shoulder titles band.
R BERSy. - e ity s = R
7 | Sob-Officer | Two small impellers | Not applicable Plain peak with Yellow.
; %" diameter with metal badge.
blue strip +
- Shoulder titles
i SGSESF. e =B ]
8 | Leading One bar %™ wide Not applicable Khaki Beret with Black.
Fireman and 1%” long with metal badge. ©

semi-circular cross
section with flat
bottom surface and
round surface on
top made out of
white metal +
Shoulder titles

&(GSFS”-
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[ sr .T-_N‘;iT]E:_.O.ﬂFCH = __B;d_g—g_ - ]_(EII:-H Patches F Peak Cap : i Helmet
| No. post ___ ofrank B e R NS | —
YT 27 diameter, 3 Not applicable Khaki Beret with Black.
spooked steering metal badge.
! wheel embroidered
in white on blue - .
black ground + '
- Shoulder tities
SEey I | “DFS”.. __ S h T 8 o —
10 | Fire Shoulder titles Notapplicable | Khaki Beret with | Blagk
Operator/ ‘GSFs™ - | metal badge.
Fireman
{Fireman
[ | Driver S W T . |
2. Car Flag and Star Plate.. (1) The staff car used by the Director shall have displayed on the bonnet o
flag made out of blye black blazer cloth and star plate on front and rear side bumper of the staff car
as per drawing. '
(2) The staff car used by the Chief Fire Officer shall have displayed on the bonnet a flag made out of

blue black blazer cloth and star plate on front and rear side bumper of the staff car as per drawing,
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I, The Fire Safely Officers of different Ranks shall be appointed for different class of buildings namely: *

GUJARAT GOVERNMENT GAZETTE EX.,, 19-08-2014 [PAT T-l‘v'k-['}
TIHOIRD SCHEPULE
) (See sub-rule (4) of rule 21)
Classification of Buildings for Appointment of Fire Saflety Officer

Class of o Rank of Fire
building Ruildings Safety
US| C AR e E Officer --
I 1 cinema houses with Er‘:.&Tm" capacity of more than. 1000 persons and ljepnty Chief
having commercial complex with built-up area more than 10000 sq. mir. | Fire Officer
and building having multiple cinema with seating capacity, laken
together, of 1000 persons, or more, whether, having commerc 1al
complexes or not;
2 uaderground shopping complexes, district centers, sub—centml business
districts, including the basement with build up area of more tﬁan 25000 )
sq. mir.; .
3 large oil and natural gas installations such as refineries, LPG bottling
plants and similar other facilitics;
4 open stadia with seating capacity more than 50,000 persons and indoor
stadia with seating capacity more than 25,000 persons; —
15 public and semi-public buildings like large surface 'and sub-surface
railway stations, interstate bus terminuses, airports amusement parks and
F; -_other similar buildings: e e o
4 1 hetels with 100 rooms and above; Divisional
2 multistoreyed non-residential buildings above 50 meters in height; Officer (Fire)
|3 hospitals and nursing homes with more than 500 beds; . : —
3 Class of occupancies likely to cause risk of fire- the following classes of occupancies for the

. _puiposes of sub-section (1) of section 25 of the act shall be constmed to hikely cause a risk of fire, namely:-

(a) pandal having seatmo capacnty more than 50 persons or covered area more that 50 square
meters.
(b) residential buildings (other than hotels and guest houses) having height more than 15 meters
or having ground plus four upper stortes including mezzanine floor.
() hotels and guest houses hav.ing height more than 12 meters having ground plus three upper
stories including mezzanine floor.
(d) educational buildings having height moré than 9 meters or having ground plus two upper
stories including mezznine floor.
{e) institutional buildings having height more than 9 meters or having ground plus two upper
stories including mezzanine floor. :
R £ 7] all assembly buildings.
(g)  business buildings having hEIDht more than 15 meters or havmg ground plus four upper
stones incliding mezzanine floor.
(h) . mercantile buildings having height more than 9 meters ‘or having ground plus two upper
= ‘stories including mezzanine floor.
(1) industrial buildings having covered area on all floors more than 250 square meters.
0) storage buildings having covered area on all floors more than 250 square meters. :
(k) all hazardous buildings having covered area on all floors more than 100 square meters.
N underground structures. _ e
9. Height of building.-.the minimum height of the buildings for the purposes of sub-section (1) of

section 33 and sub-section {1} of section 35 of the act shall be as specified in rule 27.
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FOURTH SCHEDULE
Traim'n_g Charges at Admission to Course
(See rule 32)

L Fraining Charges.- The training charges to be Pard by each external traipce at the time of admissjon
to any course of study conducted af GSIFST or at any other place as may be determined by the
Director shall be determined based on the duration of the course in accordance with the table below-

P T biog Chages®s) -~ ——— _ Fotal
Course | # = G Accommodation Charges | Tranees (Es)
Duration | Tuition Laboratory Fire frgund ' s per week) amenities [Exclu—ding
(Weeks) Fee Charges T i . 1 fand Accommoda

charges Barrack Single | Double :
; T P o s SO ot Tt mie: O tion charges
S N 1250 IOOO___S@_'_ 100 1100
BRI T 250 17100 [ 500 | 200 | 00—
| 500 - | 000 —-250_ | 1000 | “se0 [ 3pg 2800
500 | 1s00 1250 | 1000 | s00 1 400 | 39pp
moi___aooo___'lso____wo_T: 500 | oo 6600
2000 " T""4000 | 350 — 1000 | 500 ["1300 11200
2000|5000 ]"250 | “ie00 L 500_| 2400 | i7agp
2 “Trainees’ Amenities Fund o be paid by members of Fire Service.- All the members of Fire

Service undertaking a course of study at GSIFST shall pay the trainees’ amenities fund determined

Revision of Training Charges.— The traming charggsé_s'ha!l be revised every three years at the rate as may be
determined by the Government. ) . .
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To,

FORM Al
{See sub-rule 1 and rule 10)

Application for Licence to-act as Liceé;a\ncé.Agcncy

The Director

Sub: -

undertaking and executing the work of
prevention and life safety

Application for Licence to act as Licensed Agency

The undersigned hereby applies for grant of or renewal of License to act as a Licensed Agency for

Agency are giver below:- -

Full Name of the Applicant (In capital letters)

providing installation of equipments and maintenance of fire
measures in any place, building or part.thereof. The particulars regarding the

B b

Whether Licensed Agency will be a Proprietary Concern or an Association of persons such as a |
Firmor Company, etc.

Registration No. of Firm or Company (Copies of Registration Certificate, article of Association
or other relevant document appended.

Address j

.U‘r‘kl P‘|

If' the Licensed agency will be: e
a. proprietary concemn, the name, qualifications and address of the person operating the same.
b. a firm or company, names, qualifications and addreésses of edeh of the partners, or as the
case may he, Directors.

Office address from where thE.A'gEnE}i will act as a Licensed Agency —

Class for wh_i:_:h Licem:a_- is applied for -

[~ o

e

Persemmel with the AZency - gL
a. —Supervisory stal; pame, qualifications and addresses of each.
b, Other employees-names, qualifications and addresses of each. S i
Details of work with regard to fire Prevention and life safety measures, if any, undertaken and
executed previously. -
a. MName or nature of waork
b.  Approximate cost of work
. Whether the work executed or still in progress and remains to be executed. (Note.-Originai:
or attested copies of Certificate of verification of above details by the officers under whom
works are carried. out are attached). I

Technical qualifications and experience of the promoter or partners of directors and ciealing
technical officers or employees of or with the applicant.

Workshop machinery, tools and plant ‘owned by the applicant, (location ‘and site of workshopd
and full details to be given). -

Whether ealisted with any otlier department or Organization in any other State. If so, in which
category.
2. Has the applicant or- his partners or Directors been blacklisted in the _past by any
Government Department/ organization/other State? .
b. Has the applicant applied for registration elsewhere in his name or in the name of partner,
Director or firm or company? If so, whether the application is rejected? Give particulars.

Whether the applicant has produced up to date Income tax certificate. -

Amount of solvency certificate, which the applicant has held or produced.

A fee of Rs. - -remitted herewith-by Démand
Draft No. Dated. . Drawn on - Bank.

If the application is for renewal of the existing licence, the details in respect of the licence and
the period of its validity. (copy of the licence appended).

Whether, the licence to act as Licensed Agency granted anytime previously has been suspended

or cancelled; and if so, reasons therefor:-

the department under more than one name.

UWe certify that I/We have not been and will not get myself or ourselves registered as-confractor in

by

Thanking you, : Yours fathiully

Fa

]
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FORM A2 '
License to act as a Licensed Agency for Fire Prevention and life Safety Measures
(See rule 11)

Licence No. Bate:-

-—_ -
,» lo act as
e

Licenced Agency for the purposes of the said A& for execution of the fire pfevcntion and lifersafety

_nelass  geal authority.

having their registered office at e

measures in relation to B

Subject to the provisions of sub-section (2) of section 28 of the said Act and nule 20 of the Gujarat Fire
Prevention and Life Safety Measures Rules, 2013, the licence will be valid for a period from,

- I e e el
SEAL OF 3
THE OFFICE =T .
( )
Director
Gujarat.....__..._.............
Place : Date :
- b v
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FORM A3
(See rale 13)

Notice to Licensed Agency for suspension or cancellation of Eicence

WHEREAS a Licence to act as a Licensed Agency for the purposes of the Gujarat Fire Prevention
and Life Safety Measures Act, 2013 (Gujarat Act 11 of 20613), being a licence No. dated

has been granted or renewed in the name of and the licence so granted or renewed was

subject to the-provisions of section 28 of the said Act and the conditibn'épf licence, specified in rake 21 of the

Gujarat Fire Prevention and Lifc'Safety Measures Rules, 2013;
AND WHEREAS it is noticed that you arc guilty of the following acts, namely:- 7 =

(1) | . ' e

@ DA : P S s

3) B T g

AND WHEREAS these acts amount to = o =

NOW THEREFORE, in exercise of the powers conferred on me by sub-section (1} of section 28 of
the said Act (read with sub-section (2) of section 28 of the sald Act), |, hereby call upon you to show cause in

writing, within a period of 30 days from the receipt of this notice as to why the licence so granted or renewed

n your favour should net be suspended or cancelled.

SEAL OF
THE OFFICE

rate)
A

Place: I _ ( )
Date: Director

o a s o

N + .
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FORM B1
(See sub-rule (1) of rule 14)

Certificate by the Eicensed Agency for compliance
of the Fire Prevention and Life Safety Measures.

CERTIYFICATE

Certified that /'We have executed the works towards compliance in relation to Fire Prevention and
Life Safety Measures to be provided and perforrmed other relateq activities required to he carried out, in the
following building or Premises, as required under the provisions of the Gujarat Fire Prevention ang Life
Safety Measures Act, 2013 (Guj. 11 of 2013). o
' Description and Location of Building or Premises
o —————Zchiplion and Locatio e s
Tile details of the wotk and related achivities v_.rhicl_'; I or we have executed or performed are mentioned in the
list appended herewith. - :

Place - Signature and Address of the Licensed Agency.
Date Licence No
Chief Fire Officer / Regional Fire Officer /

Nominated Officer

______________ ___________ -— —_— = g
[*Note.- For each building a separate certificate is be necessary).
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FORM 132
(See sub-rule (2) of rule 14)

- Six monthly certificates to be given by the owner or the occupier for compliance of the Fire Prevention and
life Safety Measures

CERTIFICATE
Certified that I / We have carried out inspection of the Fire Prevention and Life Safety Measures

installed in the following building or premises, namely* -

[/We further certify that these installations in the above mentioned buildings are maintained, in good repair -
and efficient conditions during the” period . as under the provisions of the Gujarat Fire
Prevention and Life Safety Measures-Act, 2013 (Guj.11 of 2013). The details of the inspection of
installations carried out by me/us are mentioned in the report appended herewith. ) @

' Place: Signature and Address of the Licensed Agency.

Date: Licence No:

Chief Fire Officer / Regional Fire Officer
! Nommated Officer

[*Note:- detailed location and p postal a-ddres:.es are to bc prov1dcd hc:e]

T T e r=: T T R e Ay e T . L e




o

©

r%‘\

PART-IV-B]. GUJARAT GOVERNMENT GAZETTE EX. 19’-08—2014 246-25

FORM B3
(See sub-rule (1) of rule 15)

Notice for removal of objects or goods likely to cause the risk of fire.

Whereas, Government has, by notification, Department, Notification No.

dated _published in the Gujarat Governinent Gazette, dated required that the owners or
occupiers of premises or any Class of premises used in the following area, which mn its opinion, are likely to
cause nisk of fire, to take such precautions as have beep specified in the said notifications and as are

reproduced here below-

———— e S e T e R Ml

And whereas, you are the owner or occupier of the following premises, which fafl in the area mentioned in
the said Government notification-

And whereas, on inspection of-the aforesaid premises, it is noticed that' the objects or goods mentioned in the
list appended herewith are such as are likely to cause risk of fire and are required to be remoyed o a plpee of
safety,

Now, therefore, in exercise of the- powers conferred on me wnder sub-section (2) of section 22 of the Gujarat
Fire Prevention and Life Safeiy Measures Act, 2013 (Guj. 11 of 2013) hereby give You notice that you shail
forthwith remove die said objects or ‘goods to 2 place of safety and submit the report in respect of your-
having done so to the undersigned within__ davs*, ’

Place; :
Date: Signature

Name and Designation of the Officer competent to issue
notice

(*specify the period considering the urgency to remove the objects and goods.)
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FORM B4
{See sub-rule (2) of rule 15)

Notice to the owner or occupier to comply

To, =
Whereas, by notice No cemeereeeeeen dated L issued to youby o and
recerved by you on ... you were required to remove forthwith the objects or. goods specified in

the list appended to the said notice, to a place of safety and to submit a report in réspect of you having done
50 1o the undersigned; : :

And whereas, it is found that you have not complied with the said notice and have not refnoved forthwith the
said objects or goods to a place of safety and they are still lying where they were which is likely to cause the
risk of fire.

Now, therefore, in exercise of the powers conferred by sub-section (2) of section 22 of the Gujarat Fire
Prevention and Life Safety Measures Act, 2003 (Guj. J1.0F INW T cdues ittt hereby call
upon you to submit your say, if any, addressed to the undersigned so as to reach by or before 5.00 p.m. on
........................... ~+- a5 o why the said objects or goods should not be seized or detained or removed by
taking assistance of a Police Officer. i

Place : - N : Signature and Designation of the Officer.

Date: . . e -

.
e B R T e W LS T s R R
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FORM B35
(See rule 16) .
Setzure or Detention or Removal Memorandum
To,
Shrior M/s ... . Date and Time ... Place of Seizure or Detention or
........................................... Removal of objects or goods.

Notice(s) No.

MName and Addresses of Panchas.

(1)

)

Name of the Police Officer, if any, present.,

~Jhe following property or objects or goods have been seized OT. detained.or removed under. sub-section (2)
- section 4 of the Gujarat Fire Prevention and Life Safety Measures Act, 2013 (Guj. 11 of 2013) for the
@ reasons stated below:— ‘ ‘

[ Serial No | Place from Particulars of Quantity RgsoFfor
where Seized Seized B Seizure or
Property Detention
—m—t——a = . F 0" ] orRemoval
L O T & & L @ T ¢
Signature of the person from whom seized. e g

Signature of the Panchas
m
(2)

|-

§jgnnlum of the Police Officer, if any, present.

Signature
¥ Name and Designation of the
Officer competent to issue notice
Place; .
Date:
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FORM B&
( See rule 16)
PANCHANAMA
Notice(s)No. ... . .
Dateand Time ... ...
- Name of the building or premises and Address...

Name and Address of the person, jn charge and bresent onthe spoi.......... ...

Name and Address of the Panchas——

(1) Shri/Smt e SON/daughterdwife, of
Resident of ... Age ... years. Occupation ... :
(2) Shev/Smie ... S son/daughter/wife, of ... .
Resident of .., ... Age ........... years. Occupation ...
~We the above panchas, are th:s day called by Shri
Designation ...................._. Place reessieeeen s 10 Witness the act of seizing or detaining or removing
certain property or cbjects or goods from ... .. e R et which
were possessed and exposed in the above mentioned building or premises. In our presence, the said officer
namely, ... .. oS seized the following mentioned property which we. testify to be
correct. : ’ i .
.| Serial No—-.;r'. Place from _?_ Particu[af-s-bf Quéntity o Reasons for - |
: ‘where Seized | Seized Property or ' Seizure or
" ! objects or goods : ‘Detention .
IS i | ___orRemoval -
o 1o O = e

The Panchanama is read over and explained to us and it is a correct account of what we 5aw.

Signature
Name and Designation of the Officer.

Signature of the Panchas.
0
(2)

Received the copy of ﬂw.Panchanama,

Signature of the person, in charge of the building or Premises.
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FORM B7
{See sub-rule (1) of Rule 17)
Notice for entry and inspection

. e o empowered by sub-section (1) of section 24 of the
Gujarat Fire Prevention and Life Safety Measures Act, 2013{Guj. 11 of 2013) and sub-rule €1) of rule 25 of
the Gujarat Fire Prevention and Life Safety Measures Rules, 2013, do hereby give you notice that on eXpiry
of not less than three hours from the time of service of this notice upon youthis =0 0 day at
__time, I shall enter and inspect your building or premises bearing Mog ci= _located at
] for the purpose of ascertaining the adequacy and contravention of fire prevention and life
safety measures as required to be provided by of unider the provisions of the said Act. ' :

‘Signature
Name and Designation
of the Officer.

Place:

Date: ; -
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FORM BS
{ See sub-rule (2) of rule 17y

Notice to a Woman in the building or premises to withd raw therelrom

L__ — empowered by sub section. (1) of section 24 of the
Gujarat Fire Prevention and Life Safety Measures Act, 2013 (Guj. 11 of 2013) and sub-rule (2) of rule 25 of
the Gujarat Fire Prevention and Life Saf‘dy Measures Rules, 2013, have: given a notice to the owner or
occupier of building or premises bearing No. located at ihat on expiry of not
less than three hours from the time of service of the notice, on him- this __dayat o
time, I shall enter and inspect the said building or premises for the purpose of ascertaining the adequacy and
contravention of fire prevention and life safety measures as required to be provided by or under the

provisions of the said Act. Since you are in this building or preniises, 1 hereby give you this notice that you

you desire to do =0,

Signature
Name and designation of the officer,
Place:

Date: £ -

%,

i
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FORM B9
( See rule 18)

Inspection Report

L After giving'a three hours' notice under sub- section (1) of section 5 of the Gujarat Fire Prevention
and Life Safety Measures Act, 2013 (Guj. 11 of 2013 )te the owner or occupierof _ 5[ have
entered and inspected the said building or premises on Y aa_ = for ascerlaining

the adequacy or contravention of fire prevention and life qafcty measures that are pmwded or are required to
be provided in the said building or premises by or under the provisions of the said Act.
2. The type* of occupancy in the said building or premises is as under,—

() Residential '

) Educational

{c) Institutional

(d)  Assembly

(e) Business

H Mercantile

{&) Industniai
Y ‘-St-'o-rage
()  Hazardous
Bl Nature* of building or-premises —
. @) General Constructional Féa_tur_es

Low fire risk-cement concrete or bricked-wall, or

= Medium fire risk-bricked-work apd timber, or h )
Hagh fire risk-mostly timber frarhed such as timber floors, timber robf, timber-stair-case, etc.
(b)  particulars of the building/prernises,— _ _

(1) Number of Storeys and basement, if any

(i) Namber of exits

(i) details of ceiling

(iv) Number of sta:r—cases and whcther enclosed or opcned

() Verandah or balconies -

(v} . Attics, mezzanine floors, lofis, etc.

(vii) Whether prescribed distance in respect of means of escapes Is maintained or not.

{c) Detalls of other structures within 20 meters alt around the building and open spaces or approaches
for fire vehicle. ' ) i

Structures Open spaces
() North :
* © (i) South
(m)  East
{iv) . West

(d) Width of abutting road or street. . -
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(e} Maximum number of 0ccupants, emplovees, visitors.
(hH Inadequacy or contraventions noticed in the building or premises during inspection are as ander —
(n :
(2) e
G)
Place:
Date: Signature

Name and designation of the

. Inspecting officer.

(*Mention any of these as may be relevant)




)

F
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FORM B10
(See sub-ruie (1) of rule 19)
Notice regarding inadequacies or contraventions regarding fire
Prevention and life safety measnres noticed dn'ring mspection
To,
Whereas, after giving you notice No. e oodatedur. _under sub-section (1) of section 5 -

of the Gujarat Fire Prevention and Life Safety Measures Act, 2013 (Guj. 1 of 2013), the nominated officer -
has or I have inspected the following building or premises, namely:——

and the following deviations from or contraventions of, the requirements with regard to the fire prevention -
and life safely measures or inadequacies or non-compliances* of such measures provided or to be provided
therein with reference to the height of the building or the nature of activities carried on jn such building or
premises or part thereof have been reported by the nominated officer or are noticed by me —

2
&)

Now, Therefore, in exercise of the powers conferrrgd by section 6 of the said Act, T hereby direct you to
undertake the followinp measures within _days after receipt of this notice by yon,—

2 v 2
)

I hereb); further direct you to report the compliance in this regard immediately to the undersi gned.

Signature
Name and designation of the
Place: _ ... officer. .

Deate: N
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FORM Bi1 '
. (See sub-rule (1) of rule 71 '}
Notice for Appointment of Fije Safety Officer

under section 12 of the Act

No. Dated:

WHEREAS the building/premises bearing No........ located at-,. ... . .

Prnerteestiesesnen... 08 comprised of ..., T A E—
see-azieoo. ... and covered wnder First Scheduie of rules.

AND WHEREAS the owner/occupier/an association of such owners and Occupiers were required to appoint
a Fire Safety Officer under section 12 of the Act. : ’

NOWMHFGRE, b crssmovsmmnsisman e, » Director /Nominated Authority appointed
under the Act, call HPOn you fo appoint a Fire Safety Officer within . days failing which the owner or -
occupier or an association of such owners and occupiers shall be deemed to be in default Jointly and

severally and penal action shall be initiated under sub-section (1) of section 12 of the Act without any further %

notice oropportunity.

( )
The Regional Fire Officer or the
- --Chief Eire Officer
== Place; i
.
Date:
%
™
To -
............................... the owner/occupier/an association of such owners and occupiers
-— _—
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FORM B12
{See sub-rule (2) of rule 21y
Certificate of Appeintment of [Mire Safety Officer
No Dated: R e C
Passport size
photograph of
the member --
attested by
Regional Fire
Officer or the
Chief Fire
Officer

Certified that

Shri ... ..

" son of Shri
WEsident OF ..., :

whose photopraph appear on the right comer of the certificate, has been appointed under section 12 of The
Gujarat: Fite Prevention and Life Safety Measures Act, 2013 (Gujarat Act 11 of 2013) and vested with the
powers, privileges and immunities of a member of Fire Service with effect from L

In the event of any complain or for any other resons recorded in writing, the Regional Fire Officer.or the
Chief Fite Officer as the case be may terminate the appointment and take action under the rules and the Act

Y

) s

Date; = Sigrratore

Place: e Name and Designation of the Member
Altestation )
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FORM Bi13
{See sub-rule (1) of rule 23)
Fire Safety Certificate

No. Pated:
Certified that the ......... ... STt (Rame of the building or pfe;]1i:;uq_: at
i B o o A, SRR siremeaceeeeeeenooo (address) comprised of .. e e
basemeni(s) and ........ ness e (UDPET flOOES) owned/occupied by
........ e DRI (o of‘the companylnamc of the ownerloccupacr)

have complied with the fi e prevenhon and fire safety requuements in accordance with section 18 and
verified by the officers concerned of Fire Serviceon ..., ... ... .- (date of inspection) in the presence of
_________ (name and addresses of the owner or his
rtpresentaIlVC) and that the bunldmg/prcmlses is fit for occupancy with effect from for a period of

- Years in accordance with rules and subject to compliance of any specific laid by the
1ssuing of'ﬁccr =

Issuedan. |, praimins o OO
= = Signature
= = S - (Name and designation of
the authorized signatory)
Place: :

ComputenlD....". o, .. s Esi - 3

* Strike out whichever is not applicable.

Endorsement

The No Objection Certificate issued by Fire Service stand canceiled and annulled due to
............................ (reasons to be recorded).

{Name and designation of the authorized signatory)

U 7 e

&
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FORM B14
{See sub-rule (2} of rule 23)
) Apphcatmn o Grant Fire Safety Certificate

To
The Regional Fire Officer or the Chief Fire Officer ; .

Sub:  Application for grant of fire safety certificate in respect ofty ... at.. e-eo(address
of building/premises). =

This is to inform you thai a fire safety certificate needs to be issued in respect of ..................
(name of  the building)  located  at Moo S ’
faddress of the building) cnmprlscd of e e s et e e e

In this connection it is suhmlﬂﬁd that all the fire prevention and fire safety measures as recommended by you
vide letter No, ... 0. dated ...

dlave been provided in the building/premises and para wise compliance erm-nschnsed

You are requested to kindiy take action as necessary for grant of fire safety certificate for occupancy of the

building/premises - ~ -
Place:
Date:
Signature
{Name of the Apphcant)

Contact details-

Name mFull ...
Tel. No. . e
Mobile No: ... o
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FORM B15
(See-sub-rude (2) of rule 26)
Certificate for compliance of Fire Prevention

and Life Safety Measures.

Certified that 1 have executed the works towards compliance in relation to Fire Prevention and Life
Safety Measures to be provided and perforimed other related activities required to be carried out. in the
following building or premises, as required under the provisions of the Gujarat Fire Prevention and Life
Safety Measures Act, 2013 (Guj. 11 of 20i3).

Description and Location of Building or Premises

Tile details of the work and related activities which I or we have executed or performed are mentioned in the

list appended berewith. iy
Place : Signature and Address of the Fire Safety Officer.”
Date : Licence No

Signature of the occupier and the owner

{*Note.- For each building a separate certificate is be necessary].

-

e e ] = BT e ————rrn
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FORM C1
(See rute 28)
Form of Declaration By Ercctor Of A Pandal-
Declaration By Erector Of Pandal Under Section 27 Of The Act
R Lo S S {name of the erector of pandal} -having
registered officeat ..._..........._____.
do hereby declare that the pandal CREstedal ...onoo obemnivacm s 200 5 measurmg................ ...
meters by ... .. ... oy i meters shall remain in place with effect from ... to
...................... and that fire prevention zind_firs safety measures as required under rule 40 of the Gujarat
Fire Prevantaion and Lief Safety Rules, 2013 have been provided therein and further that the complete
erection of pandal and electrical services are in conformity with the standards.
Also, it is declared that no storage/use of the flammable liguid or gases is done in the pandal and that
X electrical wiring has been done in conformity with Indian Electricity Rules by anthorized persons.

% I, also, declare that following trained ﬁr:; fighting staff shall remain on duty during the occupancy of the
pandal:- N R
LT T e
T
Bocmr e e R SRR P R S S -

{Signature of erector of pandal)

T
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- | SI.—[ Place from where to be [Parhculars of objects or goods to | Quantity [ Reasons for seizure and |
| i [

[

| __. _I__ e =
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FORM C2
(See sub-rule (2) rule 29 & sub-rule (8) rule 31)

Seizure Order

Date & Time
Case No.

WHEREAS a report has been received from the authorised fire officer dated _ regarding certain
goods/objects thal are imminent cause of risk of fire/ obstruction to fire fighting in the premises or building
OrF temprory structure, shamiyana or ieni or mandap or pandal eracted or owned or occupied by vou.

dated are not found satisfactory.
.
NOW  THEREFORE L - ey aiof . rihe Authority)

———— - (designation) empowered under subosetion (3) of section 27 of the Gujarat
Fire Prevaritaion and Lief Safety Act, 2013 (Guj. Act 11 of 2013). hereby order to seize, detain or remove the

encroachment of the following goods/objects for the reasons stated agamst each.

seized seized detention

No.

|
|
= P L S =PRI _ =l e

N
(Signature of Authority)
Name and Designa{tion
To
R e s —_ (Name and address of the Owner/occupier of the building or premises or
pandal).
2. T g
3. ;

.

" - i o =

&
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FORM 3
See sub-rile (2) rule 29)
Panchnama
Case No.
Place
Date e

Time

. 1. Name and address of Owner/occupier
2. Name and address of the person present
3. Name and Address of the Panchas:

- A a) Shri/Smt e e L L
~ b) Sfo.Dio: /Wi, A e Lk
& c) Residentof R Il
d) Age (Years) -_
¢) Occupation . S s e |
B. a) ShrifSmt - s
0 Slo.Dio/Wio. oo i : -
. g Resident of _____ N
h) Age (Years) s . _ _ LI _\_ "
i}. Occupation SEL RS TR

We, the abdve‘ Panchas are this day

called by Shri/Smt.
_. designation '

Place __witness the act of seizing of certain objects or goods
from R _ address of the building/premises/pandal which .
were possessed and exposed in the premises/building/pandal of the owner/occupier. In our presence, the said

—_— (name and designation of the officer) seized the following
menttoned objects/goods which we testify to be comrect.

to -

— i

5 -
SL

. No.

Place from where

seized

Particulars of seized oi:-juuts or |

goods

Reasons for seizure and
detention

Quantity

The Panchnama is read over and explained to us and it is correct account of when we saw.
Signature of Panchas: {Signaturé of the Authority seizing the goods)

(1)
(2)

Received the copy of Panchnamia. Signature of the owner/occupier
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FORM C4
(See sub-rule (3) of rule 29 & sub-rule (%) of rule 31)
Noiice for Claiming of Seized Goods

WHEREAS certain objects/goods were scized on : ________ (date) from premises located-at
__ {address of the premises) in case No. S T g

_dated = under section 27 of

datedi= — vide panchnama No.
the Act

WHEREAS the said objects/goods are now lying at _ (address of

the premises).

NOW THEREFORE [ _ (name) = (Designation) having office
at : . do hereby calt upon you to remove the said objects/goods on any working
day between Hrs to ___Hrs within — days at your risk and cost failing

which it shall be presumed that you don’t intend to claim ihe said objects/goods and the same shall be
disposed off by way of public auction under the provision of sub-section (8) of section 27 of the Gujarat Fire
Prevantaion and Life Safety Act, 2013 (Guj. Act 11 of 2013). without any further notice.

{Signature)

Name
= Designation

Dated:

Placemee

i R LI 1 sy oL

AT

o
Al

e
1,

o
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FORM C5

(See rule 30)
No. Date:

NOTICE -
WHEREAS the services of the Gujarat State Fire Service were requisitioned on ........._ . ~at.._.._ . Hours
to assist in the fire fighting and/or rescue operation during the out break of fire at
(address of the premises). '
WHEREAS ..oicinsnn (no of appliances) along with members of fire service responded from
........ St ea st eees (0I0E OF fire stations) on S e e e
.................. s hours and returned back to their respective fire SEEONS O, b
1 R S Hours,

WHEREAS a sum of Rs.

towards the deployment of the Fire Service is due to be paid by you.

NOW THEREFORE, 1 ] _ (name) Al _ (Designation) cali
upon you to pay the said amount within _ ____days through bank draft payable to Director, Gujarat
State Fire Service payableat Gandhinagar. =
- = - e i .
- Signature
( )
" Director,
Gujarat State Fire Service
Te,
]
. —— el S
=
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FORDM C6
(See sub-rule (2) of rule 31)
NOTICE
OFFICE OF SUB-BIVISIONAL MAGISTRATE

No. Date:

WHEREAS a report has been received from the Director, Gujarat State Fire Service under sub-section {6) of

section 27 of the Act regarding removal of encroachment or objects or goods causing a risk of fire or

__(address of the premises).

obstruction to fire ﬁghiing at_

NOW THEREFORE I,

__(name) = -

(Designation) call upon you to show cause within _ (days) from receipt of this notice

under sub-section (6) of section 27 as to why action should not be initiated as necessary under the provisions

of the Act.

Signature

s Sub-Divisional Magistrate

Il

Y

R
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FORM- C7
(See sub-rule (3) of rule 31)

Declaration by the promoter o; the organizer or the owner or the occupier of perrmises
No. Date:

WHEREAS, the undersign promoter or the organizer or the owner or the occupier of permises are intending
t0 use the premises bearing R.S.No./C.S.No./Property No. having the postel address .
namely:- i

In the said premises we intend to use it for the fb!lowin.;.; ;.:-.u.rp.c:sa td:_:scribe the purpose)

Therefore, as required under sub-section (2) of section 27 of the Gujart Fire Preventation and Life Seafty
Measures Act, 2013 (Guj. 11 of 2013) we declare to have made measures as prescrbied ia the under sub-
section (1) of section 27. -

The aforesaid premises shall be open for inspection to the authorised officer to access the correctness and
adequacy of the measures, '

We therefore request to grant receessary permission for the use of the premises.

Signature
Promoter or the organizer or the owner
or the occupier of permises
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FORM C8
(See sub-rule (3) of rule 31)

Permission to grant use of temperory structure

No. Date:
WHEREAS the building/premises be'.é.:ing- il T e e il stk Salleated
at to be wvsed for the following purpose

Whereas, the promoter or the organizer or the owner or the occupier of permises have submitted the
declaration dated under sub-rule (3) of rule 31 in form ‘C”. »

The inspection for the aforesaid premisses is carried out on dated _. by authorised

officer.

- The permission is granted to use. the premises for the aforesaid purpose from date _to
date with the following conditions.

Signature
-‘Autorised Officer
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FORM C9 )
(See sub-rule {10) of rule 31 & sub-rule {1) of rule 36)
FORM OF APPEAL TO THE APPELLATE AU"TﬁOR[TY

AppealNo..........___ of 200 .
Appellant:

SR .o e O OE B e ce-eeeo-. resident of
Versus

Municiépl Commissioner/Nominated Avuthority/Directod Seb Divisional Magistrate-Respondent Appeal
under section 33 of Gujarat against the notice /order of Shrni ..
Nominated Authority/ Sub Divisional Magistrate -'"Dll‘&ﬂlﬂl‘ da!ed

Sir,

The Appel]ant respectfully showeth as under-
1. Statement of facts.

2. Ground of Ai}bcal

3. FeeofRs. 5000/~ has been pa;d vide receipt No. .. e dated L
4. Appeal is within time. '

5

. No other Appeal or any matter relating to the subject matter of this -appeal is pending in any court of
“law. .

"

s

Relief claimed.

Signature of Authorized I & Signature of Appellant
representative, if any. A

VERIFICATION
O the appellant do hereby declare that what is stated above
is true to the best of ‘my personal knowledge and belief and that have not suppressed any materiai facts:

Verified today, the ... . dayof....... ... .. 20.........
PI‘HE:. .......... ; Jﬂignature of Authorized r_epr_esanta'tivc, if any.
Date:...... ... . .

Signature of Appellant

B e el
e
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FORM D1
{(See sub-rule (2) of rute 41)
Form of Fire Report

l. Current date;
Z. Fire Report Number.
3. Operational jurisdiction of Fire Station.
4. Information received from.
5. Name of the caller.
.Iﬁ. . Phone number of the caller.
7.~ Fulladdress of the incident place.
g Date of receipt of call.
9. Time of receipt of call.
10.  Time of departure from Fire Station.
AL Appm-ximate distance from Fire Station.
12, Time of arrival at Fire Scene. =
13, Naweofcall
14.  Date of leaving from fire scene.
15.  Time of leaving from fire scene. -
16. . _Tvpe of occupancy =
17. Occupancy details in case of others_.
18.  Category of fire. o 5 5 _
19.  Type of building. ' -
20.  Buildig details in case of others.
B Details of affected area.
22.  Details if injury.
23. Details of death(s).
Divisional Fire Officer
Disclaimer;

This is a computer generated report. Meither department nor its associates, information providers or content
providers warrant or guarantee the timeliness, sequence, ; i
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bl
WEE Subapy e

B - of the Gujarat Fire p : g e issued under sub-section (D of section 2

fequired ang directed the Persons |

£ . themselves forthwith from, such *place of building ¢
vy o . €quacy of fipe Prevention ang life safety measures, the condition of such plac: oF
g part thereqf IS dangerous the persons or Property therein. Thege Persons have howevye, not
remov. ildi ; | ;
tj: thenliselves-frch such *place o building o part thereof i compliance of the orde, 50 made and .-
they stii] continue to be ip POSSession or ip Occupation theregf il

As the persons in possession Of 1n occupation of the abovementioned *place or bui[c'iing or part thereof have
not removed themselves as -direc?e:d by thegéid order, there i3 a non-compliance thereof apd 1, thel_—eforg:,
direct the authorities executed to diécbnnecr. forthwith the supply of electn'cit); or water of the said *place or
buiIdﬁig Or part thereof. Compliance in this behalf fﬁay Pplease be reported o me immediately.

Place:

I- ‘-"-Date: Signature

Name and designation of the officer.

(*Mention any of these as may be relevant)
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4 PART-1V-B
S A7ETTE BX. 19.08-201% [
1165/ GUIARAT GOVERNMENT GAZERT :
o | FORM D3 :
(See sub-rule (1yof mic 43) :
! ilding ice officer in-charge.
Order 10 10 TEMoOve persons from dangerous plﬂcc!bmhlmt,.to police ¢
raer
To, |
The Officer In-charge,
R
Sub. — *Place/building/part thereof bearing No. __Located at |
o - I on (1) of section 26 of the’
: _ - ,
1 am to state that by an order |1 dated issued under sub-section (1 Ef 58 the” |
es Act, 2013 (Guj.11 of 20 13) 1, the undersigned, had required -

Gujarat Fire Prevention and life Safety Measur : -
and directed the persons in possession of in occupation of the abovesaid place or building or part thereof to

remove themselves forthwith from such *place or building or part thereof as due to inadequacy of fire
p.reven‘ti(.)n and life safety measures, the condition of such place or building or part thereof js dangerous to
the persons or property therein. These persons have however not removed themselves from such *place or @
building or part thergof in compiiance of the order so made and they still continue to be in possession or in

occupation thereof.

In the event of non—com_pliance of the order so made under sub-section (1)-of the said section 26, the
9n(?ersngned in empowered under sub section (2} of the =aid section 26 to direct any police officer, having
Jurisdiction in the atea, to remove such persons from such *phace or building or part thereof and such police

—

officer shall comply with such direction.

The abovementioned * ildi ]
place, building or part therecf is si ithi jurisdicti
e Fiplacetuilding p is situated within your area of jurisdiction.
As the persons i ion or i i i
persons in possession or in, occupation of the abovenientioned *place or building or part thereof h
ereof have -

not removed themselves as directed b i
_ y the said order, there is i
o ) a non-compliance thereof
b;rij;inyou to remove such persons from such. *place or building or part thereof and seaaln ctihl, e
or the 3 : *
N g or part thereof as required under sub-section (3) of section 26 of the said A ‘ 'e PlageigF
alf may please be reposted to me immediately. R e LE pmpliance im this

Place:

Signature @ -

Name and designation of the officer.

Date:

; ) :
(*Mention any of these as may be relevant)

A
- ’ - Y T
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Form D4
(See rule 45) _
Order to Deliver Possession Fighting
Equipment or Property
No. Date:

No. - __ For the purposes of fire fighting operations, or as the case may be,
during the ongoing fire fighting operations at the following building or premises, namely—

I, the undersigned, ___._inexercise of the power under sub-section (1) of section 13 of the
Gujarat Fire Prevention and Life Safety Measures Act, 2013 (Guj. 11 of 2013), read with rule 59 of the
Gujarat Fire Prmrentipn and Life Safety Measures Rules, 2013 hereby require you to deliver the possession _
of the fo.l-l.:.).win,.g ﬁré.figjﬂing equipment or property 1o the uhdersigned forthwith on receipt of this order and
the said equipment or property shall be released from requisition and be restored to You as soon as may be,
after fire fighting operations are over, 7

2.
3. =
Place:
Director/
= Chief Fire Officer/Fire Officer
To, - ~ =




246-52 GUJARAT GOVERNMENT GAZETTE EX., 19-08-2014 [PART-1V-B
Fonrm D5 .
( See rule 46)

Report of Damage Caused to Premises or Property by Fire Officer during Fire Fighting and Rescue
Operations.

Name of the Fire Station:

(1) Date and time of call received-—

(2)  Fire report No. and date—

(3) Name and Address of the premises where fire occurreci—'-—_ ;
{(4)  Description of property involved— :

£3)  Name and Address of the prtéiniseé to which damage caused—
(6) Nature and exient of property to which damage caused——

(7)  Description and details of damagé caused to the premises or property in the course of fire fighting
and rescue operations—

(8)  Reasons for breaking or pulling down the structures, if any—
(#}  Claim of the amount, if any made by the party—— o
(10) Name and Designation of the officer of the authonity designatéd under sub-rule (2) of rule 24—

({1 Remarks- - e -
(12) i
Subimitted through L - -~
: Signature
. : : - Name‘and Designation of the Officer

In-charge of operations.

By order and in the name of the Governor of Gujarat,

: NEELA MUNSHI,
Officer on Special Duty & Ex-Officio Deputy Secretary
to the Government of Gujarat. ,
Urban Development & Urban Housing Department

GOVERNMENT CENTRAL PRESS, CANDHINAGAR.

T Lt el s b 4
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